FIR No0.696/2020
Uls 25/54/59 Arms Act
PS Rajouri Garden
State Vs. Bunty @ Naveen
12.08.2020

Present: None for the State.
Sh. Devender Pandey, Ld. Counsel for applicant/accused Bunty @
Naveen S/o Late Sh. Sudesh Kumar.

This is an application u/s 437 CrPC for grant of bail of accused
Bunty @ Naveen.
Ld. Counsel for the applicant/accused has submitted that accused has

been falsely implicated in the present case, there is no eye witness to the alleged
offence, he belongs to a very respectable family, and he is a poor person, he has
joined investigation whenever required and is ready to join the same in future, he
is a permanent resident of Delhi, he has not previous criminal involvement, and
that he be released on bail.

On the other hand, IO HC Resham Singh in his report, has objected to
the release of accused and has annexed previous criminal records of the accused.

Ld. Counsel for accused now admits that other cases are pending trial.

Heard. Perused.

Keeping in view the overall facts & circumstances of the case as well
nature of the offence and the fact of previous criminal involvement in three éases,
this Court does not deem it fit to grant bail to the accused. Hence, the bail
application is dismissed.

Application stands disposed of accordingly.

Copy of this order be given dasti.
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